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ORDER

PER N.K. CHOUDHRY,(IJM)

The instant appeals have been filed by the Revenue Department, on

feeling aggrieved against the common order dated 29.05.2017 passed by
the Ld. CIT(A)-Jalandhar, u/s 250(6) of the I.T. Act, 1961 (hereinafter called

as ‘the Act’).

2. In the instant appeals, the tax effect is less than Rs.20 lacs and it also

reflects that the orders under challenge do not come under any exception as
provided in Para-10 of the CBDT Circular No.3 of 2018, dated 11.07.2018
as amended by Circular dated 20.08.2018. The appeal is accordingly,

dismissed.
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However, it shall be, open to the Income Tax Department to seek
revival, if the Department finds that the cases are covered under any

exception of the said Circular.

3. In the result, the appeal filed by the Revenue Department stands
dismissed.
Order pronounced in the open Court on 29.11.2018.
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